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Heard the learned advocates of both the saides. I have 

gone through the application and it is found that the learned advocate 

for the applicant could not attend the Court when the matter was 

called on for hearing though immediately she attended the Court. 

2. 	 In view of the aforesaid circumstances I find sufficient 

cause for restoration of the case after setting aside the order of 

dismissal dated 5.5.99. Accordingly, the order of dismissal dated 

5.5.99 is hereby set aside and the case is restored to its original 

file and number. The case is fixied for hearing on 29.7.99. MA is 

thus disposed of. 
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